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IN FHE CENTRAL ADMINISTRATIVE TRIBUNAL JAIPUR BENCH, JAIPUR

CP No.19/2000 (OA Ne.572/99)

!  Date of order:*:zg;}sfzzﬁﬁj

' Hajra Zaib” w/o shri Nesim'Zaib r/o-3978,-Jagannath Shéh'Ka’Rasta,.‘

Ramganj Bazar, Jaipur.

! . Petitjoner

Versus . ‘.

. Shri Y.N.Chaturvedi, Secretary to the Govt. df India,>

M/o Informat:on and Broadcaetlng, New Delhl.
Shri Rajiv Raten Shah, D;rector General, Doordarshan

Kendras, Mendi House, New Delhi.

-

Shri Rati‘Ram,~D5rector,vqurdarshan Kehdra, Television

* Centre, Jhalana Doongri, Jaipur.

.. Respondents.

‘Mr. Prahlad Slngh counqel for the petltloner

‘Mr. D K. Swamy proxy counsel to Mr. Bhanwer Bagri, counsel for Govt. of

Ind:a

\
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.

Hon'ble Mr. S.K. Agarwal Judlc1al Member

Hon ble Mr. A P Negrath, Admlnlstratlve Member

ORDER

PER HON'BLE MR. S.K.AGARWAL, JUDICIAL MEMBER

This Contempt Petition hae_ariseﬁ out of an order dated

31.3.2000 passed in OA No.572/99.

Th1= Ir:bunal v1§e order dated 31.3.2000 in OA No. 572/99

pacsed the follow1ng order:- - .

"In these circumétances, we feel it Jjust and proper tc

o~

—direct the respondents to re-start casual assignments to

the applicant w.e.fi_April,IZOOO!as per the prevailing

" practice 'till further orders."
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3. It is"étatéd by ;the‘;betitioner fhat oppoéite parties
have wilfully and deliberately disobeyed the orders ﬁassed by this
Iribunai by not giving casuél bookings/assignments to the'petitioner.
in Cdmpliance of the order of this Iribunal. Iherefore; fhey should be

/

punished for contempt. °

H

4, ] Heard the leerned counsel for the parties.

5. = : Disobediehce éf.. Court/Tribunal's order . amounté- -to
contempt only:when it is delibératevand vdlfﬁl. Merely the ofder was
ngt'compliedAwith in tiﬁe or the crder wes - not complied with at 'all ies
not sufficiéﬁt fo hold the opposite'pafties_guilty for ccntempt. I£ is
the  duty ofﬁﬁhe pbtitiénef.to\establish that.disébedience of this
Tribunal's ‘order was deliberate and wilful. In the instant cage, on
perusal of the ,orde{_ dated. 27.4.2000 (Ann.4) .issuea by Shri
L.C.sharma, Senior Admiéistrétive.officer, Prasad Bharti, boordarshan
Kendra, Jaipur, it appea;g that inAcompliance of the interim Qfder of
thie Tribunal, the EéEitioner was engaged as Casual Production
Assistant on 27th and 28th April, 2000. The contention of the
petitioner that he should ﬁave béen givén atleast 10 bookings is not
sufficient tc hold that there was a deliberate and wilful disobe@iénce
on the pért of the cppoéite_parties. We, therefore, do npt.feél it
proper to Fake~ congnisance for initiation of  contempt proceedings

against the |opposite parties.
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6. _ "We, therefore, dismiss this Contempt Petition_having no

merits.
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(A.P.NAGRATH) R
Adm. Member ‘

(S.K-AGARWAL)

Judl .Member



